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Shri C. Subramalliam: The gosam-
vardhan association has to take the 
decision with regard to Whom they 
would help. The policy had been laid 
down by the Government' and accord-
ing to that policy the association will 

. decide as to who should be helped. 

'itT Pi'f f~~ : lT~ qf~ 
<til l"fCI"ifik f'f'<l'fT ~tc: ~r ~ ? 

Shri D. R. Chavan: The statement 
has been laid on the Table. 

Shri Kapur Sineh: Have the Gov-
ernment enquired into the entire 
system of delivering of Government 
funds to private bodies for public 
purpose and is it not the best way to 
facilitate corruption and if so what 
steps do they propose to remedy this 
state of affairs? 

Mr. Speaker: We are confining 
ourselves only to gosamvardhan and 
not to all the private bodies. 

Shri Kapur Sin&"h: This supple-
mentary naturally arises out of this 
,question, Sir. 

'itT vl..m: <'m'f ~~ : it ~ 
~m ~ f.t; lT~ if; ft;rit f~ 
.rm ~~ m<i ftm ~ oqr !R'll:: 'flIT ~ 
m:r oim llWf ~T ~ ~ ? 

Shri C. Subramaniam: No. The 
statement shows the amount that has 
been spent by the Council. The 
balance has been returned to the Gov-
·emment. 

Shri D. C. Sharma: May I know 
how this gosamvarddlan council Or the 
'Central and t.he State Agricultural 
Ministries are going to tackle the 
problem of stray cattle and useless 
'Cattle and Whether any scheme has 
been prepared for that and it is being 
implemented? 

Mr. Speaker: The question is about 
the fund; that is about the stray 

-cattle. 

8hrt A. N. VidyalaDkar: Does the 
Government make any assessment 

from time to time regarding the work 
that this council Or its branches do 
a:ld if so When was the last assess-
ment made? 

Shri C. Subramaniam: Every year 
they submit a report and we go 
through that report and try to find out 
the work done by this association. I 
should Say that they are doing very 
good work. 

Flue-Cured Virginia Tobaeeo 

*616. Shri Kolla V'eukaiah: Will the 
Minister of FOOd aDd A¢culture be 
p;eased to state: 

(a) the quantities of exportable 
flue-Cured Virginia tobacco of dif-
ferent grades of 1963-64 crop remain-
ing with the traders and growers for 
want of export market; 

(b) ine steps taken by Government 
to protect and explore the market for 
that tobacco; and 

(c) the outcome thereof? 

The Deputy Minister iu the MiuJstry 
of Food and A&"riculture (Shrl D. B. 
Chavan): (a) According to the avail-
able information, there are no stocks 
of FlUe Cured Virginia tobacco of 
] 9&3-64 crop with growers but the 
traders are reported to have a stock 
of 115 lakh Kgs. of this tobacco. 

(b) Government of India sponsored 
three delegations, one to t'he Western 
European countries including U.K., the 
other to U.S.S.R and Eastern European 
countries and the third io Afri~an 
countries to explore the possiblities 
of disposal of accumulated stocks of 
tobacco. The tobacco Export Promo-
tion Council also sponsored a trade 
delegation to Japan for the same pur-
pose. 

(c) As a result of the a·bove efforts, 
orders for about 2,000 tonnes of Flue-
Cured Virginia tobacco have been 
rpceived from U.S.S.R. Japan has also 
pur<::hasE!d a considerable quantity of 
high grade varieties of this tobaeco 
dnrmg the current year. Elforts are 
being made to persuade them to pur-
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chase more quantities. Representa-
tives of some of the other importing 
countries 'have promised to come to 
lndia to inspect stocks and make pur-
ehlll!e!I of this tobacco to the extent 
rcqu;red by them. 

Shri Kolla Venkaiah: In view of 
the fact that we are facing this prob-
lem and huge quantities of high grade 
tobacco are accumulated with the 
traders now and in view of the new 
crop that is also coming into the mar-
ket, will the Government try to 
purchase this huge quantity through 
the State Trading Corporation and 
help the traders to export the to-
bacco? 

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): I do 
not think the State Trading Corpo-
ration is a stocking agency like this. 
We can only permit exports and to 
that extent they can come into the 
picture. If there is no demand out-
side the country, we have to regulate 
the production to the extent we are 
able to sell outside. 

Shri Kolla Venkaiah: Every year 
the peasant has to sell his produce 
and this problem arises and the 
prices are going down. The Govern-
ment have fixed minimum price tor 
exportable grades. Will the Govern-
ment of India, Agriculture Ministry, 
fix the price for the growers grades 
and purchase the crOp through the 
State Trading Corporation? 

Shri C. Subramaniam: No, Sir. 
There is no such proposal. I would 
like these lands to be diverted for 
food production now. 

Shri NambJar: May I know whe-
ther, in view of the fact that there is 
so much stock, the State Trading 
Corporation's assistance has been 
sought by this Department to see that 
proper market is found out else-
where? 

Shri C. Subramanlam: Yes. We are 
making all attempts to find markets 
outside. But those markets are 
limited and the use of tobacco also is 

coming down. As the hon. Mem1ter is 
'aware, there are reports that smoking 
tobacco causes canCer and, therefore, 
this is bringing down the use of to· 
bacco. You cannot go on dumping 
tobacco on other countries. 

"l) <rn'fT<'I" f~ : ~"{ 'tiT ~lJit 
'flIT <'ITIf ~ f<r. f&~ '1ft ~~ <h 
~~ ~ '1fT <r.~ it <'[;ft g-{ ~ ~R 
~~il;f~ ~~~;fi;;mft~ I 

~ ~ 'liT ffiiIi ;;r;rr g-m ~ ~)T 
~I:n: ~~ 'liT ~ m ~ f~T ~ I 
~~~~'tiT"lfit'IfT<m'1i1' 
'f!fT ~r wmfr 'I'iTT1:f <r><rrif> '1fT 'f.T!1<'£ 
mil; I 0 

~ ~Rll' : '11?: m <!{T ~ij" 
~, ~r.r if>&T f.f; 'fti mt[~ ~'f'fiiif> 
rn~ I 

Shri Jaipal Singh: May I know why 
Government have done nothing so far 
to promote hooka tobacco instead of 
cigarettes and bitlis sO far as tobacco 
is concerned? Why have they not 
developed and encouraged not only 
in the Ministry itself but throughout 
the country the use of hooko tobacco? 

Mr. Speaker: Hooka cannot be ex-
ported. 

Shri Ranga: Apart from the under-
standable ignorance of the Minister 
as well as some of our friends thoat 
most of the land which are under ,0-
bacco cannot be put to the production 
of food at all ..... . 

Shri C. Subramaniam: I disagree 
with the han. Member. 

.5hri Ba.nca: They have not been 
placed under foOd for the past 80 or 
00 years--chillies and some other 
crops used to be produced there. May 
I know w'hether the Government, the 
Agriculture Ministry, are doing their 
best or would do their best to persuade 
the State Governments concerned, 
Gujarat, Andhra and My~ore, to give 
protection to peasants by taking their 
tobacco stocks into the warehollses, 
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giving the bills therefor and persuad-
ing the banks to advance credits on 
their guarantee? 

Shri C. Subramaniam: I am sorry 
tc differ with the hon. Member. These 
I:mds can be used for raising food-
grains. I have no doubt about it. 
Simply because this has ,been getting 
more income for 1ll1e peasants, they 
have been growing tobacco here. No 
doubt, t!b.e hon. Member comes from 
tha t area and is interested in the 
pea~ants getting more income out of 
it. But certainly the Government 
cannot undertake an operation to pur-
chase tobacco and then stock it and 
tho.'1 sell it later on. We are inter-
(·sted in the production of foodgrains, 
pur"hase of foodgrains and the distri-
bution of foodgrains. 

Sbri Ranga: He has not answered 
my question. 

Mr. Speaker: What should thev do 
after stocking. This is for export: He 
s~y;; that market is falling down. 

SlIri Ranga: What is the use ot 
having a Minister who is ignorant 
«bout the whole position and gives 
wrong facts to the House? It was the 
Commerce Minister ....•• 

Mr. Speaker: Am I to appoint him? 

Shri Ranga: I am not blaming you, 
Sir. Is it not a fact that the Com-
merce Minister himself said that he 
had negotiated fOr orders and that 
orders were coming? He wanted this 
Warehousing Corporation Aet to be 
made applicable to tobacco also so that 
t!b.e tobacco growers can be helped to 
store their tobacco in the warehouses. 
take the bills aDd thereupon obtain 
the credit from the banks. 

8hri C. Subrama.niam: We recently 
amended the Act and included tobacco 
also. But that is not the question 
here. Whether we should encourage 
the production of tobacco which has 
no market Or we should divert the 
land for the growing of something 
more useful is a thing to be consider-
ed aDd in spite of the knowledge ot 
the 1I10n. Member, I am prepared to 

say that even in Guntur it is possible 
to raise foodgrains. 

Shrl BaDp: You will have to bor" 
again in some other Ministry. 

Shri P. R. Uatel: When the Flue-
Cured Virginia tobacco and other types 
of tobacco have accumulated in the 
country, I want to know why the 
Government is importing tobacco 
from outside and, if so, what has been 
imported in the last two years? 

Shri C. Subramaniam: I am sorry. 
I do not deal with the imports. 

Mr. Speaker: From exports, the 
hon. Member has gone to imports. 

!Sfi If.';{~ f~ : lIfl:- III ~ ~ 
~ "crr~ ~ t~ ~fil'f''']'if." ~ crT <1~T 
~ ~ro: 'flfT ~ ~T "IlC!T ~ m, 
~ ol[T'1"n- if;T· sfmnr.if 1jlfT fO:<;T 

"IlC!T ~ ? 

Shri C. Subramaniam: I am sure 
my hon. friend's leader would say 
that he is also ignorant. 

Shrimati Lakshmikanthamma rose-

Mr. Speaker: Next question. Ladies 
ought not to take interest in tobacco. 

Shrimati Lakshmikanthamma: I 
may have something to say against 
tobacco. 

Mr. Speaker: Shri Surendra Pal 
Singh. Shri Surendra Pal Singh. Now, 
Shri Yashpal Singh. 

Shri Surendra Pal SiDgh: I put Q. 
No. 617. 

Mr. Speaker: I had called the hon. 
Member twice but he did not stand. 

Shri Surendra Pal SiDgh: did' 
stand, Sir, but you did not see me, 

Mr. Speaker: He was attending to 
the lady and not to this. 

Shri D. C. Sharma: You yourself 
haVe said that We should pay more 
attention to ladies. So, what is the 
harm in that? 
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AD hon. Member: Why should old 
.men be interested? 

Mr. Speaker: Order, order. 

Election Expenses 
-j--

.617 J Shri Surendra Pal Singh: 
. L Shri Yashpal Singh: 

Will the Minister of Law be pleaseel 
to state: 

(a) whesther it is a fact that the 
Union Government have decided to 
abolish the present statutory limit on 
E-iection expenses; and 

(b) if so, the reasons therefor? 

The Deputy Minister in the Ministry 
of Law (Shri Jaganatha Rao): (a) No, 
Bir. 

Cb) Does not arISe. 

Shri Surendra Pal Singh: In view 
"of Parkinson's very correct observa-
tion that a "person's expenditure rises 
to catch up with his income', may I 
know how far the contributions of 
the business-houses to the election 
funds of various political parties In 
1he country are responsible for pulih-
ing up the election expenses? 

Shri Jaganatha Bao: The Election 
CommissiOn has no information about 
1his. 

Shri Surendra Pal Singh: If such a 
recommendatiOn is made in the future, 
would not IJhe acceptance of tile 
recommendation be taken as ..... . 

Shri Jaganatha Rao: I could not 
hear the question. 

5hri Surendra Pal Singh: If such It 
recommendation is made in the 
future by the Election COmmiSSIOn, 
would not that step be taken to 
mean ..... . 

Shri Jaganatha Rao: It is hypothe-
tical. 

Mr. Speaker: The answer has come 
already that it is hypothetical. 

Shri P. R. Chakraverti: May I know 
whether Government have got infor-

mation tIIlat in these elections, the ex-
penditure limit is always exceeded by 
four Or five times the prescribed 
lImit, and if so, how Government pro-
POSe to take a realistic view of the 
picture and do the needful? 

Shri Jaganatha Rao: Government 
are aware that the maximum "limit of 
election expenses is not being observ-
eel. That is why the Election Com-
mission in the month of September 
last requested the representatives of 
various political parties in Parliament 
to attend" a meeting, and invited their 
suggestions. The leaders who attend-
ed the meeting wanted time, and they 
said that they would give their sug-
gestions in November; some of them 
have given their suggestions while 
some have not. I understand that the 
Election Commission is going to meet 
representatives of various political 
parties some time in January or 
February and evolve a code. 

Shri Jaipal Singh: There is just one 
ordinary point that I would like to 
raIse with you. Sometimes, in reply 
to questions, the hon. Ministers say 
'(a) No'. and '(b). Does not arise'. 
I suggest that you should take a 
del'ision that it should be a two-way 
traffic. The reply should be that Gov-
ernment have decided not to abolish 
it, and so, the reasons therefor might 
also be given, indicating why they 
have decided not to abolish it. 

The MInister of Pood and Agricul-
ture (Shri C. Subramanlam): It is an 
existing thing. 

Shri Qauri Shankar Kakkar: Since 
it is almost an admitted fact that 
invariably the expenses are going up 
beyOnd the limit, may I know wlhether 
there has been or there is going to be 
any scrutiny of the election returns 
submitted so far, either by the Elec-
tion Commission or by anY other 
authority in regard to the breach of 
the maximum limit and if such a 
scrutiny has been ~ade. whether ~y 
prosecution has been launched With 
regard to wrong submission of election 
returns? 




